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argued in part before the Division Bench. But due to change of the roster, the matter
has been listed before the Single Bench. The Counsels for the parties do agree to
make final submissions afresh. Consequently, Counsel for R2 made the submissions
that the Petitioner has already filed civil suit before the Hon'ble High Court of Madras
in which prayer has been made for abrogation of agreement on the basis of which
investments were made in the Company. But in the present petition the same
Petitioner is seeking reliefs based on the said agreement. However, Counsel for the
Petitioner submitted that he is ready to submit a detailed affidavit to explain that the
reliefs claimed in the Civil Suit and the Company Petition are not overlapping and in
case any of the reliefs is seen overlapping, he will not press for the same. Put up on
05.01.2018 at 10.30 A.M. o -

MEMBER (JUDICIAL)
ghk



